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All habad this the 25 	day of 	Oct ober 1996. 

Review ap litation No, 82 of 1996. 

In 

Conte mpt .: pplication No. 1713 of 1993. 

In 

Or igina 1 oplicat ion No . 927 

Hon Ible id . T .L. Vef. a , 31,.■ 

Hon ILle ;+.,r 	Baweja, 

Versus 

ORDER 

Hon ' b le 	. D .S Bawe ja , AM  

This keview application ha.s been liled with a 

prayer f•r review of V:le or der dated 27.2.96 in the 

Contempt applica-  ion 1713/i993 in O. 	927/1993. 

The reviev application is disposed of by 

circulation. 

3. 	 The power of review may be exercised when 

clear c se of mistake or error ai) -.)arer-ft,  on the facts of 

the rec rd or some new and important facts or evidence 

which a ter due exercise of diligence was not within the 

knowled e of the acplinant -sking f or the review or could 
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not be pro 

made. Je 

the Review 

detailed 

gr ounds r 

considered 

uced by him at the tine when.the order was 

carefully gone into the avetmerts made in 

application a c 	 n n of the grchuncs 

ove for seeki c review are existing. The 

seo in the 4 iew application have been already 

in the judge rt . 

4. In view of t 	above facts we find no merit 

in the a  p ication and t e same is dismissed. 
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